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National Identity Card

1943. DR. CHANDAN MITRA: Will the Minister of HOME AFFAIRS be 
pleased to state:

(a) whether Government has taken any action to provide certification or a 
National Identity Card in accordance with the provisions of Citizenship (Amendment) 
Act, 2003;

(b) if so, the details thereof;

(c) if not, the reasons therefor; and

(d) the fresh steps taken by Government to have the National Register of Indian 
Citizens and its regular updation?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS 
(SHRI KIREN RIJIJU): (a) and (b) The Citizenship Act, 1955, as amended in 2004, 
provides the Central Government to compulsorily register every citizen of India and 
issue National Identity Card to him. The procedures for the same have been laid 
down in The Citizenship (Registration of Citizens and Issue of National Identity 
Cards) Rules, 2003. It has been decided that National Population Register (NPR) 
should be completed and taken to its logical conclusion, which is the creation of 
National Register of Indian Citizen (NRIC) by verification of citizenship status of 
every usual resident in the NPR and National Identity Cards would be issued to 
Citizens. The proposals for the same are under consideration of the Government.

(c) Question does not arise.

(d) The proposal for regular updation of NPR/NRIC by linking the same to 
Registration of births and deaths, migration, changes etc., by setting up Permanent 
Enrolment Centres (PECs) at Tehsil/ Block/ Municipality levels is under consideration. 
In NPR States/UTs, PECs have been set up at Tehsil/Taluka/District levels for enrolment 
of all left out residents. These PECs would also be used for regular updation of 
NPR/NRIC database. 

Implementation of recommendations of Bezbaruah Committee

1944. SHRI DEREK O’BRIEN: Will the Minister of HOME AFFAIRS be 
pleased to state:

(a) whether Government has taken any action on the recommendations of the 
Bezbaruah Committee to safeguard the interest of the people from the Northeast;

(b) if so, the details thereof;
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(c) whether the recommendations of the Committee have been accepted and 
complied with in full; and

(d) the timeline for implementation of all measures?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI 
KIREN RIJIJU): (a) to (d) A committee was constituted in February, 2014 under the 
chairmanship of Shri M.P. Bezbaruah, Member, North Eastern Council to look into the 
various kinds of concerns of the persons hailing from the North Eastern states who 
are living in different parts of the country and to suggest suitable remedial measures 
which could be taken up by the Government. The Committee has categorized its 
recommendations in three following categories :—

(i) Immediate measures–need to be implemented within six months to one year.

(ii) Short term measures–need to be implemented within a period of one to one 
and a half years.

(iii) Long term measures–need to be implemented within a period of one and a 
half year to three years.

The Committee had submitted its report on 11th July 2014, and the implementation 
period started from 11th Jan, 2015. The recommendations made by the committee 
with regard to immediate measures mainly comprise legal measures, special police 
initiatives for safety and security of North Eastern people living in Delhi, NCR and 
other parts of the country, educating people about the North East and addressing their 
grievances including that of lack of accommodation etc. These recommendations have 
been accepted and are at various stages of implementation. The details are as under:—

 ● A panel of seven lawyers including five women lawyers has been constituted 
by the Delhi State Legal Service Authority (DSLSA) for providing legal 
assistance to the needy people from the North East.  The Delhi Government 
is providing compensation and monetary assistance to the NE people under 
Delhi Victim Compensation Scheme 2011. State Bhawans of concerned NE 
States have also agreed to play active roles to assist the persons in distress. 

 ● All the recommendations made by the Committee regarding special police 
initiatives and additional steps to be taken by the various State Police Forces 
and Delhi Police have been accepted for immediate implementation. These 
include: 

(i) Delhi police has initiated process of recruitment of 20 police personnel, 
(10 male – 10 female) each from North Eastern States. 

(ii) North East Special Unit at New Delhi is activated to address the 
grievances of the NE people.
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(iii) The cases of NE people are referred to the existing fast track courts 
for early decision.

(iv) A special helpline No. 1093 for NE people has been provided and 
the same helpline synchronized with helpline No. 100.

 ● In order to educate the people about the North East, Universities have 
been advised that history of North East and its participation in the freedom 
movement of the country be taught at graduation level and post-graduation 
level. Similar action has been initiated by the NCERT with respect to 
elementary and higher secondary education.  

 ● A special scholarship scheme for students of North East Region ‘Ishan Uday’ 
has been launched from the academic session 2014-15 providing 10,000 
scholarships ranging from ` 3,500/- to ` 5,000/- per month for studying at 
under-graduate level in college universities of the country.

 ● Under ‘Ishan Vikas’ scheme, selected students from school and college levels 
from the North Eastern States are taken to Indian Institute of Technology 
(IITs), National Institute of Technology (NITs) and other engineering institutes 
for exposure/internship programme. 

 ● An action plan has been chalked out for educating the people about the 
rich cultural heritage of the North Eastern States and its wider coverage 
and promotion at the national level.

 ● The first North East Film Festival and North East Festival has been organized 
at New Delhi, showcasing culture, films, foods, sports etc. 

 ● Sports Ministry has taken action for organizing Sports Tournaments/Events 
in the North Eastern States and identification of talented sports persons 
from North East.

 ● An amount of ` 100 crore has been earmarked for setting up of National 
Sports University in Manipur.  

In addition to above, advisories have been issued to all States and UTs requesting 
them to have a stringent mechanism to deal with the incidents of attacks on citizens 
from North-Eastern States. The State Governments and Union Territories are taking all 
necessary security measures to strictly follow the directions given in the advisories. 

Norms for construction of speed breakers in Delhi

1945. SHRI RAM KUMAR KASHYAP: Will the Minister of HOME AFFAIRS 
be pleased to state:

(a) whether CRRI/Indian Road Congress has laid down any norms for constructions 
of speed breakers in Delhi and if so, the details thereof;


